IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0A No.789/93 Date of order: STH NOVEMBER 1996
Between:-
Smt. M. Gunasundari , .o Appli&ant

AND

Sr. D.M.0., Vijawada Division,
Divisional gfiany Manager's 0ffice

2, Medical Superintendant,
Health Unit, S.C. Railuay,
Guntur. )

3. Chief Medical Officer,
5.C. Railway, Vi jayawada. .. Resapondents

. Counsel for the Applicant: qé-a. Thar akam
R s f f’:’n
Counsel Por the Respondents: Mr,/V. Bhimanna

COR AM

HON'BLE SHRI R. RANGARAJAN: MEMBER (AOMN.)

HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER(JUDL.)

£




0A No.789/93 Date: STH NOVEMBER 1996

JUDGEMENT
(ORAL ORDER PER HON'BLE SHRI R. RANGARAJAN: MEMBER(ADMN.)

1. Heard U@ Tharakam, laarned counsel for Applisant
and Mr. V. Bhimanna, Learned Addl. Standing Counsel for

respondents,

2, This OA is fPiled to set-aside the Order
No.B/P.Con 227/1/85/3 Dt.2.9.92 whareby the applican$>uaa

removed from service w.e.f. 9.,9.92,

3.;Uh§n'the 0 A was taken up for hearing, the
"learned counsel for the applicant submitted that he is
wi thdrawing thié apbliéation;

- 4. In viguw of tha shove submission, the OA is \
‘ . i

-disﬁiséed as withdrawn. No costs.
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AOMIXTED AND IATERIM DIRECTIONS JIS3LED
ALL OJED
DISPOSED OF WITH DIRICTIONS
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DISMIS3ED As WETHDAAUN
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ORDER AS TC £OSTS.
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